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TR1LOKI NATH CHATURVEDI): I think 

in view of the clarifications given by the hon. 

Minister, you may like to ... 

SHRI RAGHAVJI: But, on that point there 

has been no clarification. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): But the Minister 

has assured that if any other thing has been 

left out, he will consider it. 

SHRI RAGHAVJI: But my point is why 

my amendment has not come to the Chair. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I think it should 

have come at least 24 hours before. It has 

come only today. 

SHRI RAGHAVJI: But the Bill had been 

received only yesterday. How could wc move 

an amendment 24 hours before? 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I understand from 

the Office that your jinendment was received 

after the discussion on it had started. But I 

have no doubt that the hon.  Minister... 

SHRI RAGHAVJI: But, Sir, there should 

be some permanent arragement that the 

copies of the Bill are received two days in 

advance. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I request the hon. 

Parliamentary Affairs Minister to ensure that 

for the future. 

SHRI RAGHAVJI: But, Sir, I sent in my 

the amendment before the discussion actually 

started. May be, half-an-hour earlier. 

DR. BIPLAB DASGUPTA (West Bengal): 

Sir, unless he has strong objection, let him 

withdraw his amendment. 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): Since it 

has not been admitted, the question of 

withdrawal does not arise. The other points 

have been taken note 

of by the Office and by the Minister of State 

for Parliamentary Affairs. 

Clauses 2 to 5 were added to the Bill. 

Clause 1, The Enacting Formula and The title 

were added to the Bill. 

SHRI K. YERRANNAIDU: Sir, I move: 

"That the Bill be passed." 

The question was put and the motion was 

adopted. 

DELHI DEVELOPMENT 

(AMENDMENT) BULL, 1996 

THE VICE-CHAIRMAN (SHRI TRILOKI     

NATH     CHATURVEDI): 

Now, we move on to the next item on the 

Agenda — Delhi Development (Amendment) 

Bill, 1996. Dr. Venkateswarlu. 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN AFFAIRS 

AND EMPLOYMENT AND THE 

MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 

AFFAIRS (DR. U. 

VENKATESWARLU): Sir, I move: 

"That the bill further to amend the 
Delhi Development Act, 1957, as 
passed by Lok Sabha, be taken into 
consideration." 

This Bill seeks an amendment to the Delhi 

Development Act, 1957 which has been passed 

by Lok Sabha. This amendment Bill has got a 

very limited purpose. The Delhi Development 

Authority was set up under the Delhi 

Development Act, 1957 with the object of 

promoting and securing the development of 

Delhi according to plan. Three representatives 

of the erstwhile Metropolitan Council of Delhi 

constituted through the Delhi Administration 

Act of 1966 were represented in Delhi 

Development Authority under sub-section (3) 

(f) of section 3 of the Act. Since the 

Metropolitan   Council   stands   abolished 
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and the Legislative Assembly has been 

constituted for the National Capital Territory 

of Delhi, there has been no representation of 

the elected body of Delhi in the Authority. In 

order to ensure effective deliberations and 

democratic functioning of the Delhi 

Development Authority, it became necessary 

to provide for three representatives of the 

Legislative Assembly of the National Capital 

Territory of Delhi, as members of the Delhi 

Development Authority. To achieve this 

object, the Delhi Development (Amendment) 

Bill, 1996 has been introduced in the Lok 

Sabha and it has been passed by them. Now, I 

am appealing to this House to consider and  

pass  it. 

With   these   few  words, I  once   again 

request   the   Members   to consider   and 

pass the Delhi Development 

(Amendment) Bill,  1996. 

The question  was proposed. 
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..of 

which two shall be from among the ruliing 

party and one from the party in opposition to 

the Government: 
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"Three representatives of the 

Legislative Assembly of the National 

Capital Territory of Delhi to be elected 

by means of a single transferable vote 

by the members of the Legislative 

Assembly from among themselves of 

which two shall be from among the 

ruling party and one from the party in 

opposition to the Government." 

 

I want to take the sense of the House. 
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There is an urgent matter. I would request Dr. 
U. Venkateswarlu to lay the papers. 

TREATY     BETWEEN     INDIA     AND 

BANGLADESH     ON     SHARING     OF 

GANGA  WATERS  AT FARAKKA 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN AFFAIRS 

AND EMPLOYMENT AND THE 

MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 

AFFAIRS (DR. U. 

VENKATESWARLU): Sir, on behalf of my 

senior colleague, Shri I.K. Gujral, I beg to lay 

on the Table of the House a copy each (in 

Hindi and English) of the treaty between 

India and Bangladesh on sharing of the 

Ganga Waters at Farakka as mentioned in the 

Statement which was made in the House 

today. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): As you know Shri I.K. 

Gujaral has already stated in the House that 

clarifications will be made tomorrow. So all 

the clarifications will be taken up tomorrow. I 

want to take the sense of the House. There are 

four other Members to speak on the Bill and 

there are  Special  Mentions also. 
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